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Haridas Motiram Chaware .o Applicant
Vs,
Union of India & Ors, «s Hespondents

CORAF 3 1. Hon'ble S$hri Justice M.S.deshpande, Vice Chairman
2. Hon'ble Shri M.R, Kolhatksr, Member (A}

APPEARANCE

None for ths parties,

ORAL JUDGPMENT VATED 3 6/3/1995

(Per Shri Justice M,S.Deshpande, V.C)

The applicant is challenging his seniority as fixed in
the year 1983 and has menticned that he had complained against
the seniority list on 24,1,1986 but no amends wers made by ths
respondents, Some representations were made thereafter also
but since ths griesvances are of the ysar 1983 amd the present
application was filed in 1995, the 0.A is barred by time,

0.A 1s accordingly dismissed,
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